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HON'BLE NATINAL GREEN TRIBI.]NAL
EASTERN ZONE BENCH, KOLKOTA

ORIGTNAL APPLICATION NO. 9rl202r (EZ)

IN THE MATTER OF:.

Kankana Das ....Petitioner

Versus

Union of India &Ors. . ..Respondents

AFFIDAVIT ON BEHALF OF RESPONDENT NO.16-
NAGALAI\D STATE POLLUTION CONTROL BOARI)

I, Shri. K.Hukato Chishi IFS, S/o Late Kiyeztru Chishi. Age 48 years,

working as Member Secretary, Dimapur, Nagaland-l 10037, do hereby

solemnly affirm and declare as under :-

1. That in my official capacity, in the above-mentioned matter, I am

fully conversant with the facts and circumstances of the case and

competent to swear this affidavit.

2. That the present Applicant has been filed against the

Answering Respondent in view of the alleged non-

compliance and failure to adhere to the directions of Central

Pollution Control Board, 'CPCB', issued vide letber dated

5.02.201,4 and the orders of the Hon'ble Supreme Court in

the matter of 'Paryav)aran Suraksha Samiti a, Union of lndia'

reported in (201n 5 SCC 926 directing the State Pollution

rrnlrnuiE,l
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control Boards to make provisions for online continuous

Emissions Monitoring system (ocEMS). That the

Application has been filed with the following Prayers:-

" a) Direct the Respondent state Gwernments to install

and upload on tlrcir websites a praper and effectiae online

continuous emission monitoring system which is easily

acessible to the Public;

b) Direct the Respondents to ensure that rcrw data is made

available in a harmonised format for public use and to

ensure tlmt historic data is made available for public use

in raw and harmonisedformats;

c) Direct that station specific coordinates should be made

available speciatly to understand the fficacy of monitors

vis-d-vis pollution sorffces since such data can also help

pollution impacted communities guide decision-makers in

future placement of air qunlity infrastrtrcture;

d) Direct the CPCB to prepare a central repository of

OCEMS data fro* all States and hosts the same on its

website as the same would be useful in developrng

t $rt
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nqtionql/regional policies on air quality in industrial

qreas, especially critically polluted areos. "

3. It is submitted that the directions of the CPCB to install Online

Continuous Emissions Monitoring System (OCEMS) was

issued to industries falling under 17 categories of highly

polluting industries, CETP's, Common Hazardous waste

and biomedical waste incinerators. In view of the fact that

there are no industries which fall under the L 7 categories of

highly polluting industries or Common Effluent Treatment

Plants or CommonHazardous waste and biomedical waste

incinerators in the State of Nagaland, the directions vide

letter dated 5.02.20'l,4is not applicable to the State or to the

Answering Respondent.

4. It is submitted that none of the following 17 industries

categortzed as discharging envirorunental pollutants in the

conununication dated 5.02.2014 arc operating in the State:-

i. Pharmaceuticals;

ii. Chlor Alkali;

iii. Fertilisers: ?
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Oil Refinery;

Dye and Dye Intermediate;

Pesticides;

Petrochemical;

large Power Plants;

Cement;

Aluminium;

Ztnc;

Copper;

Iron and Steel;

Large Pulp and Paper;

Distillery;

Sugar; and

Tannery industries.

It is pertinent that the following directions were issued by the Central

Pollution Control Board vide letter dated 5.02.20'1,4 as under:-

"Now, therefore, in exercise of the powers conferred under

Section I8 Q) @) of the Water (Prevention & Control Of

Pollution) Act, 1974 and I8(l) (b) of the Air (Prevention

& Control Of Pollution) Act, I98I and keeping in view

straightening of the monitoring began as for ffictive

compliance through self regulatory mechAnism, you are

,rutLElntte-r
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directed to issue the following directions to alt the

industries under 17 categories of highly polluting

industries, and cETP's, common hazardous waste and

biomedical waste incinerators :

a- To Install online continuous stack Emission

Monitoring Systems (CSEMS) in 17 categories of

highly polluting industries and in common

hazardous waste and biomedical waste incinerators

fo, the parameters (industry/sector specific

parameter) mentioned in the consent to

operate/authorisation not later tlnn by March 31,

201 5;

b. To install online effluent quality monitoring system

at the outlet of effluent treatment plants of thelT

category industries and in CETP's for the

measurement of the pqrameters (industry/sector

specific parameter) like.flo*, pH, COD, BOD, Z,S,S

and for other consented parameters as per the

t l' ^"f;;nl'i,X"u 1*
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guidelines provided; not later than by March 31,

201 5;

c- To connect and upload the online emission and

effiuent monitoring data at spcB's/pcC's and

CPCB serner in a time bound manner and not later

than by March 31, 20I S;

d. To ensure regular maintenance and operation of the

online system with tamperproof mechanism lnving

facilities for online calibration; ',

5. It is submitted that the direction to set up Ontine Continuous

Emissions Monitoring System (OCEMS) was issued to the

states and the respective Boards wherein either the 17

categories of highly polluting industries or where CETp's,

commonhazardous waste and biomedical waste incinerators were

operational. This fact becomes clear as the State -wise list of

CETP/ common hazardous waste and biomedical waste

incinerators annexed with the communication dat ed 5.02.2014

does not include the State ofNagaland. It is further stated that the

lr[
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said communication was not marked to the Answering

Respondent for the sarne reason.

6. It is humbly submiffed that in view of the above submission and

factual position, it is prayed that the Answering Respondent may

be deleted from the array of parties as it is not a proper or

necessary party in the matter.

7. I say that the facts stated in the above Paras are true and

correct to the best of my knowledg" and information.

contents of the above affidavit are true and correct to the best of

my knowledge and belief. No part of it is false and nothing

material has been concealed there from.

mBHffiShffiry.-
Nrgataii-illution c ontrol Boord'--r' 

Nagaland : DimaPur

a$r
0*\' 1



1

30th

8



amit singh <semasingh.office@gmail.com>

OA No.91/2021/EZ, Kankana Das Vs Union of India & Ors.

amit singh <semasingh.office@gmail.com> Sat, Jan 29, 2022 at 2:15 PM
To: litigation.life@gmail.com, ashokadvhc@gmail.com

Dear Sir,/Madam  

Kindly Find attached scanned copy of Affidavit being e- filed on behalf of 
Nagaland State Pollution Control Board  ,
which is being served in advance copy as proof of service.

Thanking you.

Best Regards,
Ms.K.Enatoli Sema Adv.
Nagaland State Pollution
Control Board.


(Clerk) 
Rahul  7503630697

-- 

Office of Mr Amit Kumar Singh & Ms.K.Enatoli Sema,
Advocates-on-Record,
House No.60,

High Court Judges Colony,

H.G-03,

Sector 105,

Noida -201301.

U.P.

Mobile + 91 9818139636.

Phone (0120) 4926002
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